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When this matter is taken up for hearing 	 yap 

il dhyay, id. counsel aPoesring for the petitioner prays for wtthdrawal 

lit of this- caseby filing an appllcation.conced ing that this Tjjbu51 hs 

no jurisdiction to entertain this CA. The contention of the id. counsel 

appearing for the respondents is also this this Triuna1 has no juris- 

diction 'to entertain this app lication, Under such circumstafl as the 

petitioner is allwed to withdraw this aPplication. The appl1icatjon 

stands disposed of. No order as to costs. 
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